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Title: Regarding giving status of Metropolitan city to Patna and starting a metro rail there and also reserving a coach for senior citizens and
handicapped people in Delhi Metro
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HON. SPEAKER: The House stands adjourned to meet again at 2:15 p.m.

13.16 hrs

The Lok Sabha then adjourned for Lunch till Fifteen Minutes
past Fourteen of the Clock.

14.22 hrs

The Lok Sabha re-assembled after Lunch at Twenty Two Minutes past
Fourteen of the Clock

(Hon. Deputy-Speaker in the Chair)

THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA GOWDA): Yesterday, one thing was decided. Even today I am repeating the same
thing. In the larger interests and for the sake of good parliamentary system, if the opposition wants to participate in the Bill, I am ready for it. It may
be taken up on Monday.

HON. DEPUTY SPEAKER: I feel the House agrees -- it will be taken up on Monday.
Now, we shall take up Discussion under Rule 193.

14.23 hrs

DISCUSSION UNDER RULE 193

Natural calamities in various parts of the country-Contd....



